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should liave a signalling mechanism 
by which the causes of sickness 
should be anticipated and appropriate 
preventive measures should be taken 
in time. It is a very constructive sug
gestion. In this context, the banks 
and financial institutions which are in 
touch with the-e units are in a most 
advantageous pos.tion to know the 
state of health, both financial and 
managerial and they should take upon 
them selves either individually or col
lectively the responsibility of moni
toring and evaluating the state of 
health of the units which are likely 
to fall sick. This is one of the ideas 
being considered by the government.
I think this is absolutely necessary, 
so that the ultimate extreme measure

• of taking over, before which for a 
long time these units remain closed re
sulting in national wastage and hard
ship to wortcers, can be avoided.

With tnese words. I thank the hon. 
member* who have participated and 
helped in understanding and having 
a second look at our policy matters.

SHRI S. M. BANERJEE: I wanted
to know whether a tentative date has 
been fixed from which these two mills 
will start functioning. I also reques
ted that a certain advance amount, 
whatever it may be, should be paid to 
the workers immediately. H« has not 
replied to these two points.

PROF. D. P. CHATTOPADH- 
YAYA: About the second point I
csfnnot say anything just at the mo
ment, except that they will look into 
the matter sympathetically. About 
the first question, he himself has seen 
that the machine*? are being oiled and 
buildings are being painted. Efforts 
are being made to reopen them as 
early as possible.

MR. CHAIRMAN: The question is:

"That the Bill to provide for the 
taking over, in the public interest, 
of the management of the undertak
ings of certain companies, pending

nationalisation of such undertakings 
with a view to ensuring the supply 
of certain varieties of cloth needed 
by the weaker sections of the com
munity as also by the Defence De
partment and for matters connected 
therewith or incidental thereto, be 
taken into consideration.”

The motion was adopted.

MR CHAIRMAN: We shall take
up clause by clause consideration. 
There are no amendments. The ques
tion is:

“That Clauses 2 to 17, the Sche
dule, Clause 1. the Enacting For
mula. the Preamble and the Title 
stand part of the Bill."

The motion was adopted.

Clauses 2 ta 17, the Schedule, Clause 
1, the Enacting Formula, the'Pream
ble and the Title were added to the 
Bill.

PROF. D. P. CHATTOPADHYAYA:
I beg to move:

“That the Bill be passed”

MR. CHAIRMAN: The question is: 
“That the Bill be passed”.

T h e m otion u>as adopted.

17.10 hrs.
DHOTIES (ADDITIONAL EXCISE 

DUTY) REPEAL BILL

THE MINISTER OF COMMERCE 
PROF. D. P. CHATTOPADHYAYA: 
I beg to move:

“That the Bill to repeal the 
Dhoties (Additional Excise Duty) 
Act, 1988, be taken into considera
tion.”
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[Prof D. P. Chattopadhyaya]
The Dhoties (Additional Excise 

Duty) Act, 1953, was enacted for 
protecting the interests of the hand- 
loom industry, by providing for the 
levy of an additional duty of excise 
on dhoties issued out of any mill, or 
any group of mills, in excess of the 
permissible quota under the Act. The 
K. K. Shah Study Team in its report 
to the Government has recommended 
that the dhoti quota system was 
unsatisfactory and has failed to 
confer any meaningful benefit to the 
handloom industry. The production 
of dhoties by mills has now fallen 
much below the permissible quota 
unde* the Act. Besides, regulatory 
measures have been separately taken 
under the provisions of the Cotton 
Textiles Control Order, 1948, to 
restrict the quantity of dhotes pro
duced by factories using power.

On a consideration of the various 
aspects, it is felt that the Dhoties 
(Additional Excise Duty) Act, 1953. 
has outlived its utility and it is, 
therefore, proposed to repeal the Act. 
Sir. I do not propose to take any 
more time of the House. I commend 
the Bill for the consideration of the 
House.

17.12 hrs.

[S h r i  V a s a n t  S a th e  in the Chair] 

MR. CHAIRMAN: Motion moved:

“That the Bill to repeal the 
Dhoties (Additional Excise Duty)
Art, 1953, be taken into considera
tion."

SHRI GADADHAR SAHA (Bir- 
bhum): Mr. Chairman, there is a
steady decline m the production of 
dhoties since 1968. Moreover, a
restriction has been put on the
quantity of dhoties produced by
factories using power. It is, therefore, 
not unwise to say that the Dhoties 
(Additional Excise Duty) Act has not 
been in operation long before this Bill

has been presented to the House. 
Now a Bill to repeal the Act is before 
the House for consideration.

When we consider this BUI, 
naturally some relevant questions arise 
in our minds. Firstly, is it the think
ing that the handloom industry, which 
required protection so long, requires 
no more protection? Secondly, on 
whom will the benefits of thig Act 
be conferred? Who will get the bene
fits after the repeal of this Act? 
Thirdly, will the supply of dhoties 
require^ the rural poor be
guaranteed and will the dhoties be 
in conformity with the actual require
ments of the rural poor? It is 
admitted that poverty and unemploy
ment are found in the worst and 
severest form in rural India. There
fore, the question o f protection from 
exploitation of the working class 
people due to price rise of dhoti and 
controlled cloth and profit of traders 
is important.

It is admitted in the Statement of 
Objects anrf Reasons that there has 
been a steady shortfall in the produc
tion of dhoties, but no reason has been 
given as to why there is so much 
shortfall.

In this connection, I would refer to 
the observations m ade in the 223rd 
Report of the Public Accounts Com
mittee on controlled cloth at page 57:

“Another disturbing phenomenon 
of the operation of the controlled 
cloth scheme is that there has been 
a stciidv decl.no in the production 
of dhoUcs. Pei haps the most im
portant factor which has come in 
the way of the smooth functioning 
of the scheme is that the produc
tion pattern was in conformity with 
the actual requirements of the 
people and the mills were produc
ing more long cloth and less dhoties. 
While in 1968 the mill sector pro
duced 465 million metres of dhoties, 
the production was 440 million in 
1969, 242 million in 1970, 230 million
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in 1971, 219 million in 1972 and 
only 180 million metres; in 1973. 
During 1974, while the percentage 
requirement under the controlled 
cloth scheme was assessed at 2q per 
cent, the actual production of 
dhoties was 6.3 per cent. Apart 
from the shortfall in production, the 
dhoties produced under the con
trolled cloth scheme were of such 
poor quality and width that they 
could be of hardly any use to the 
poorer section of the people 
especially in the countryside This 
is an intolerable situation and the 
Committee ask for urgent, strin
gent measures to ensuro adequate 
production of dhoties by the mill 
sector.”

There is no mention of the extent 
to which restriction is put on the 
quantity of dhoties produced by mills 
and why suc-h restriction is put, for 
whose benefit.

There is no provision made, no 
guarantee or no assurance given as 
to how the interests of the poorer 
section of society are to be protected.

•SHRI R. N. BARMAN (Balurghat): 
Mr. Chairman, Sir, I heartily welcome 
the Dhoties (Additional Excise Duty) 
Repeal Bill, 1976 which has been 
brought before this House today. In 
the ‘ast 23 years, since 1953, our 
textile industry has undergone a lot 
of changes. In 1953 an additional 
excise duty was levied and one of its 
main objectives was to protect the 
interests of the handloom industry and 
the handloom weavers and to crub 
the production of the mills so that 
they may not prove harmful for the 
handloom industry. A quota was 
fixed for the mills and Bny produc
tion in excess of that quota was liable 
for an additional excise duty. But we 
have seen during the last 23 years 
that although the production of dhoties 
and sarees by the mills had been 
regulated yet the handloom industry 
b*d not benefited to any great extent.

It has only resulted in the fall in pro
duction of dhoties and sarees by the 
mills To combat this situation the 
additional excise duty on the excess 
production is now being lifted. This 
has outlived its utility because the 
mills are not producing even the per
missible quota. Hure, Sir, I will <ask 
two questions Firstly, since when 
the present situation exists. And 
whether the same situation prevails 
in the mills controlled by the Gov
ernment? We would like to know 
whether this is willful or this has 
been created due to some unavoidable 
conditions- Where a quota has been 
fixed and that quota is not produced 
year after year, then surely there will 
be a shortfall m overall availability 
flnd th" prices will also go up. I will 
be obliged if the hon Minister tells 
us the extent of rise in prices due to 
shortfall in production and the 
remedial measure* taken by the Gov
ernment in this regard.

Sir, due to the 'emergency* m the 
country today there is sufficient dis
cipline all around. The workers are 
also extending full cooperation and 
the shortage of funds is also being 
met to a considerable extent. Last 
5 ear there ha been a record produc
tion of cotton. Now, in these favour
able circumstances if the full quota 
of dhoties and sarees are not produced 
by the mills, then the only conclusion 
to be drawn is that the mill owners 
are producing other varieties of cloth 
on which they can get fabulous pro
fits. This mentality of profiteering 
will have to be checked in the interest 
of the people. The Government may 
kindly be watchful of the situation. 
Sir, this Bill has another aspect and 
that concerns the handloom industry. 
As alreadv stated, one of the main 
objectives of the additional excise 
duty was to encourage the handloom 
industry. But the K. K. Shah Studv 
Team in its report has stated “the 
qjkoti quota system was unsatisfactory 
and had failed to confer any meaning
ful benefit to the handloom industry.”
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Here I would like to know whether 
any direct benefit will acrue to the 
handloom industry as a result of the 
present lagislation, ond if so, m what 
way’

I would congratulate the hon 
Minister because due to his incessant 
efforts the handloom industry which 
was once m a sad plight is now In a 
much healthier state But even then 
the miseries of the handloom mdustiv 
have not been completely removed 
Through this Bill the mills will be 
benefited no doubt but the handloom 
industry is not likely to be benefited 
significantly We ■will have to see 
that the handloom industry gets 
encouragement and the people also 
get their requirements of dhoties and 
sardes at a fair price Now a days 
there is a considerable demand for 
handloom rloth m the foreign coun- 
tries and 1 would ''ike to know whethci 
there is a corresponding demand for 
mill products Sir, while extending 
my full support to this Bill, I will 
again request the Minister to «ee that 
the handloom industry does not ruflfer 
in any way as a result of this legisla
tion while benefiting the mills.
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if # f2T  ?T5®r 5FPT tftffTT
1 1 5<rf*rcr i&t w  srraft f*r?ff 
*rt *rt « r#  t̂«t if rt ^rf^r i q? 
xntir rnsfhnmr 9nr iit 1 1

WFFt 3ft srjtt %
-gsflf fTPT « F ? R  W P T  ^  3TrT ^
^  1 1 f v  *> jrar s^mr fa ro  % 
%*n*r «prjfw  «rre <prrar fr?Nr 
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THE MINISTER OP COMMERCE 
(PROF. D. P. CHATTOPADHYAYA): 
Mr Chariman, as you have certainly 
noticed, the scope of this Bill is very 
limited. There was a time when in 
the absence of restriction of competi
tion between handloom and composite 
mills in respect of dhoties and &arees 
dhoties were at a very great dis
advantage and suffering losses. From 
1949 to 1952 if you look at the figures 
you will find that composite mills are 
coming up and up in a big way in 
producing more and more dhoties and 
sarees. In 1949 they produced 548 
million metres, in 1952, 682 million 
metres. In 1953 Government hud to 
come forward with this piece of 
legislation making it difficult for the 
composite mills to compete with the 
handlooms. Therefore, it is a pro
tective measure lor the handlooms. 
As a result of that, we find that the 
handloom mills enjoy some relative 
advantage vis-a-vis the composite 
mills and the production of dhotis and 
sans in the mill sector gradually went 
down. In 1963, they produced 325 
million metres, in 1969 they produced 
202 million metres and in 1973 the 
figure was 125 million metres. That 
shows that these protective measures 
proved successful rendering in the 
process this piece of legslation some
what obsolete if not superfluous. 
Therefore, we have come before the 
House with this small repealing 
measure.

Incidentally, certain points have 
been raised. It was suggested that 
the handloom sector’s interests should 
be adequately looked after. You 
yourself, Sir, had on several occasions 
mentioned this point. We are fully 
seized of it. As you are aware, hand
loom constitutes one of the points In 
the 20-point programme announced 
by our Prime Minister. Even in the 
sector of the controlled cloth scheme,.
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we have involved the handloom in
dustry We want that a part of the 
controlled cloth production require- 
ment should be produced by the 
handloom sectoi because it is a highly 
decentralised sector and its marketing 
trend is not quite predietab e 
Therefore we are moving slowly in 
•the matter ■without burdening ihem

MR CHAIRMAN Do you not 
have a policy of reservation for hand
loom like coloured sans etc’

(PROF D P CHATTOPADHYAYA) 
These are some of the items exclusi
vely reserved for the handloom sector 
(1) coloured sans and saris with 
certain Border restrictions, (2) yarn 
dyed dhotis, (3) low-ieed pick cloth, 
(4) dusters (5) towels or toweling 
<Joth In homveomb weave and erazha 
thorthu (1 c towels other than Turkish 
"type) (6> lun gi sarong and gam cha 
etc These varieties aio ieall\ reser 
ved and they are somewhat si£e

What I was saying is that the pur
pose of the law has been served and 
now there is no point m keeping on 
the statute book such a piece of 
legislation We want to do away with 
it, but since we cannot do that with
out your permission, we are before 
you

Another point was raised about 
NIC production whether within the 
restrictions and stipulations there is 
improvement quality-and quantity- 
wise My answer is yes What is 
more, NTC has come out with a lok 
vastra scheme We are selling it at 
the cost price It has become \ery 
populai

A  question was also asked whether 
in the NTC sector we have ensured 
workers’ participation 1 am glad to 
report that in 75 mills out of 103-from 
today 105—we have ensured workei 
participation in shop floor manage
ment I do not like to take more of 
your tune.

MR CHAIRMAN* One question
was whether in rural areas you are 
making any arrangement for the 
supply of dhotis and saris He taid 
that hardly 10 per cent go to the 
rural areas At least NTC could enter 
that field

PROF D P CHATTOPADHYAYA 
Yes NTC are opening their own 
outlets We are distributing controlled 
cloth through the mills’ own outlets 
and NTC’s outlets, the co-operative 
sector and also the shops approved by 
the State Goverments In a majority 
of cases these outlets are situated in 
the rural areas or in semiurban areas 
But I agree there is room f^r more 
outlets

MR CHAIRMAN He also -aid that 
you could utilise the auspices of 
panchayat societies at the uassioot 
level for distribution

PROF D P CHATTOPADHYAYA 
It is a very good suggestior If the 
State Governments who are t oser to 
them ccitify that they a c  Food 
enough for the purpose we f»ie ready 
to acopt it
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~) <{flf•lf iR'T : if <1"€1: "l"H.:rr 17 .49 hrs. 

'if rq:~r ~ ~ ~'lcf (fi'i' Cfi<::{ if 'UfaT RE. BUSINESS OF THE HOUSE 
~0r ~TlTT <rr ;:;·~r ? f11(1-q'T'ld err 
~~~ <T;:; 9i'~rr ~f<li"i '1\·;;Tl';;f 91-t 'lTT 
't 'i!i i1f"T ~TlTT r;r ;=r~r ? 

PROF. D. P. CHATTOPADHYAYA: 
The ex'~rcise duty we are formally 
abolishing today was actually abolish-
-ect Jong before. The price at which it 
is now available is reflective of the 
abolition of excise duty. But the price 
<tif cloth does not depend only on 
excise duty . It depends upon price 
Qf cotton, conversion costs, fuel costs, 
marketing costs, distribution costs, 
-etc. 

MR. CHAIRMAN: The question 
is: 

"That the Bill to repeal the 
Dhoties (Additional Excise Duty) 
Act, 1953, be taken into considera-
tion." 

Th e motion was adopted. 

MR. CHAIRMAN: We take up 
cl'ause by clause consideration of the 
Bill. There are no amendments. The 
question is: 

"That Clause 2, Clause 1, the 
Enacting Formula and the Title 
stand part of the Bill." 

The motion was adopted. 

Clause 2, Clause I, the Enacting For-
mula and the Title were added to the 

Bill. 

PROF.D.P.CHATTOPADHYAYA: 
I beg to move: 

"That the Bill be passed." 

MR. CHAIRMAN: The question is: 

"That :the Bill be passed." 

The motion was adopted. 

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENT ARY 
AFFAIRS (SHRI K. RAGHU 
RAMAIAH: Sir, I want to make a 
submisE!ion. The Essential Commodi-
ties Bill m ay be taken up now, but it 
will not he put down as the first item 
tomorrow. There is a Bill-Labour 
Provident Fund Laws (Amendment) 
Bill-which has tr- be p assed by this 
House and then it has to go to Rajya 
Sabha. We want to give priority to 
the Bills which have to go to Rajya 
Sabha. Therefore, tomorrow the 
Labour Provident Fund Laws 
(Amendment) Bill will be put down 
first and after it is passed, we will 
resume discussion on the Essential 
Commodities Bill. This is the slight 
re-adjustment which I am requesting 
the House to make. 

l\:1R CHAIRMAN: He is praying for 
the leave of the House to give priority 
to the Labour Provident Fund Laws 
(Amendment) Bill. It will be done. --
17.50 hrs. 

ESSENTIAL COMMODITIES 
(AMENDMENT) BILL-Contd. 

MR. CHAIRMAN: Now, we take 
up further consideration of the Essen-
tial Commodities (Amendment) Bill. 

SHRI BHOGENDRA JHA (Jai-
nagar ) : Sir, we were expecting that 
t'1i s Bill which is before us and 
which has been passed by Rajya 
Sabha, would deal with some of the 
vital issues that are agitating the 
minds of the people and their living 
conditions also. But, unfortunately, 
it does not do so. The r eality is 
that in ~he original Act of 1955, we 
have about 13 categories of essential 
commodities including cattle :fodder, 
coal, automobile parts, cotton, wool, 
textiles, raw cotton, raw jute, drugs, 


